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'('1'HE) MERGED STATES (LAWS) ACT, 1949
(ACT LIX OF 1949)

[The Act printed here is as on 31-8. ]()60.]
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TJIn SClmDULE.

STATEMENT OF OBJECTS A!\D HEASONS

"With effect from the 1st August, ] !)Y),
'a large number of Acceding States wliirh
have ceded full. jurisdiction to the Domi-
nion Government, and which were Iwing
previously administered under the Extra-Pro-
vincial Jurisdiction Act, 1947 (XLVII of 1947)
[now the foreign jurisdiction Act, 1947], h.ive
either been finally merged in the a<ljoilling
Governors' Provinces [now the States] or con-
stituted into new Chief Commissioners' Pro-
vinces [now the Union territories] by orders
under section 290-A of the Covernmr-ut of
India Act, 1935. The existing laws in the
merged States will,however\ continue, uut il
repealed, modified or amended by a competent
Legislature or other competent authority.

2. A considerable number of Central Acts
and Ordinances has been' applied to the
merged. States by Orders 'under the Extra,
Provincial Jurisdiction. Act, 1947; but the
Acts and Ordinances so applied are ill law
distinct from the Acts and Ordinances as in
force in the Provinces of India. This position
which is continuing even after the Ist AII)~IISt,
1949 is obviously unsatisfactory. A suuil ar
situation in regard to Berar as from tlu- lst
April, 1937, had to be resolved by the passing
of the Berar Laws Act, 1941 (IV of 1041),
Considering the large number of island tel ri,
tories wfich stand merged in the Governors'

Provinces from !hB Ist Auuust, Hl4!J, it is
desirable 10 prr-vide for tl u, pr()1'rio 1:;V01"('
extension of tll<' u.ore import.rut Ce-ntral Acts
and Orclnuuu-e- '\llll the Bell".,,1State Prisoners
Regulation, 1H1fj (III of ),,18), to all the
merged Slates. including those which have
been cOlIslttllt,'d into Chid Commissioners'
Provinces. 11")1('" this Bill which has been
prepared in consultation with the Ministries
of the (;O\'Prtllll·'nt of India, the Provincial
(;overl1l11<'I\I, a,,,1 the Chid Commissioners'
Province- «once-rued. .

3, It will he observed from clause (3) of
the Rill t hut , ill '" far as the Covernor's Pro-
vinces an' conceincd, the proprio 1'if/orB exten-
sion to t l«: nwrg,"\ States of t he laws spectfied
ill the Sche,llli" to the Bill will not he fully
affected by tilt, C>lltral Act :lmi that cor res-
pending su ppleun-utary legi,l.ltioll hy the Pro-
vinces will I", nvcessary. As it is obviously
desirable Ih'd. tl,,' Central Ad and the Provin-
cial legislation should come iuto force on the
same ,by, a rorurnencenu-ut clause st atiru;
that this Ad Ski! I come into [orci- on the Ivt
January, l~nO, t.;IS been iuel'Jde,1 in till' Bill,
and the Provim.i al Governu.ents will he re-
quested to brillg their corrr-vporuling legisla-
tion iuto force 011 the same d.vy."

-GM. of Ind., isro, Pt, V, p. 401.

[THE] MERGED STATES (L.\ WS) ACT, HH9

(ACT LIX OF 19,19)"
[.26th December, 1949.]

An' Act to extend certai~ laws to cert.a.ni areas Q,711!.illistl'rell as part» of GoVernor'.,
'PrO'l,inces or as Chief Commissioners' Provinces .

. WHEREAS by Orders under section 290A of the Covernrnent of India ACI,
1935. provision has been made for the ndministrution of certain areas either as
if they formed part of an adjoining Covernor's Province or as If they were a
Chief Commissioner's Province;

AND WiIEREAS it is expedient to provide that certain laws should be extend-
ed to.iand by virtue ofsuch extension, be in force in, t he said areas;

It is hereby enacted as follows :-
[a] For Statement. of Objects and Reason', see Cl17 of Ind., 1949, Pt. V, page 401.

This Act stands unmodified by A, L. 0., 1950.

1. Short title and commencement.
(1) This Act may be called THE ~IEl.aED STATES (LAWS) ACT. 1949.
(2) It shall come into force on the Ist day of January, 1950.



( .

2..Definitions.
In this Act,-
(a) the expressions "absorbing Province" and "merged State" have the same

meanings as ill the States' Merger (Governors' Provinces) Order, 1::H9,"
as amended by the States' .Merger (United Provinces) Oi der, 191Ub; and

(b) the expression "new Provinces" means tho Chief Commissroucr's Provinces
constituted by the States' Merger (Chief Commissioner's Provinces) Order,
1919,c as amended by the '.ltates' Merger (United Provinces) Order, 191D.b

[a1 See Notfn. No. S. O. 2.5, D/- 2.7-7.ICl49, published in Cn. of Ind., 1949, Extr.i.,
p.1:317. [bj&e Nottn. ;\0. s. O. 27, D/- 2\1-11-1948, i/)id, p. ·?UU. [c] See NolEn.
No. S. O. 26, D/- ::'O-7-HJ4~, ibid., p. 12.4

3. Extension of laws.
(1) The Acts, Ordinances and Regulat iou specified in the Schedule are

hereby extended to, awl shall he in force in, all the new Provinces.
(2) So much of any of the Acts, Ordinances and Regulation specified in ~lle

Schedule as extends t o anv ubsorbing Province and 1elaks to mattors w ith
respect to which the Dominion LegisLlture has power to mak« laws for a
Covernor's Province is hereby extended to, awl shall be in force in. all the
merged States which are now administered as part of that Province. .
(3) If any of the said Acts, Ordinances and Regulation as in force in any

absorbing Province immediately before the commencement of this Act is subject
to any amendments made by the Legislature of that Province, that Act.
Ordinance or Regulation shall he deemed to be extended to, and to be in force
in, all the merged States which are now administered as part of that Province,
subject to so much of the said amendments as relate to matters with respect
to which the Dominion Legixlnture has power to make laws tor a Governor's
Province.

4. Interpretation of laws as extended.
, In any Act. Ordinance or Hegulation specified in tLeSchcuu]p, notwith ,
standing anything COI) t.uucci 1Il the Ccneral Cluu ses Act, t,t;Q7,-·
. (a) any reference, by \v hatev er form of words, to the aococli ng States shall be

construed as not includiu-; a reference to any of tile merged States or to
any of the States (other than the United State of Saurashtra) mentioned.
in the States' Merger (Chief Commissioners' Provinces) Order, 1949 as
amended by the States' Merger (United Provinces) Order, 19m;

(b) any reference, by whatever form of words, to Indian British subjects shall
be deemed to include a reference to persons who, immediately before
the 1st day of August, 1949, were subjects of any of the merged States
or of any of the State» (other than the United Slale of Saurashtra)
mentioned in the States' 1; lerger (Chief Commissioners' Provinces) Order,
1949, as amended by the States' Merger (United Provinces) Order, HHU;

(c) any reference, by whatever form of words, to the Provinces generally or
to the Chief Commissioners' Provinces generally shall be construed as
including a reference to t he new Provinces; ami

(d) any reference, l rv whatevcr form of words, to an absorlJing Province shalt
be construed as including a reference to the merged Stales which arc
now administered as pari. of that Province.

Section :) - Note 1
[1] Tho'2gh this Act which came !n~o force State Laws Act of 1.a;.-;0 has excluded the

on 1-1-19v? enforced the Code of Criminal applicability of that Code to tuut State. 1855
~roced~re III all Part C Stutes, yet t h.it Code Muuipur 41 (47) liS) AIH V 42 C 9] : 1955 c. i
IS not III force in the subsequentlv created L Jour 1603.
Part C State of Manipur because tIlt) Part C



------------------------

5. Repeal of corresponding laws.
H immediately before the comnvncement of tllis Act thcr-: is in forc(' ill any

·of the new Provinces Or m('rgcd St.ites an Act , Or.Hnance.Ttcgulntiou or other
law corresponding to an Act. Ordinance or ]\er:nJation spc('ilicri in the Sche-
dule, whether such Act, Ordinance or Heg111atil)11 is in force liv virtue of an
Order under the Extrn-Pr oviur-in l jurisdu-tton Act, 19'17," or hy' v ii t uo of any;
other legislative power, such corresponding law ...hall upon the ('flJ1lll1('nc('rnent
of this Act.- -
(0) in a new Province, stand repealed, and
(b) in a merged State, stand r"T'I':l]ed to the extent to wl!ich tile law relates

to matters with respect to which the Dorni nion Legislature has power to
make laws for a Covcrnnr'« Province. :

[a] Now the Foreign Jurisdiction Act, 1947.

6. Savings.
(1) The repeal by section f (If this Act of any corresponding law ill force ill'

the new Provinces or merged Stales immediately before thr: commencement of
this Act shall not afIect- .:
(a) the previous operation of anv such law, or-------------------------_._-_._----

Section 5 - Note 1
, [11 A law will be deemed to 1)(' a corres-

ponding law, as contemplated by S. 5, !I!('rged
States (Laws) Act, if its {'urposc ;Illd ,,},ject
are the same as those io the Ccntrul .vets
which have been extended to a.rn'·'(u~d State
by this Act. The Courts of law \\ ill have to
be guided more by the purpose and the (.; .ject
of Ihe enactment than by the silllihriti,'s or
dissimilarities though the similarities an-I dis-
similarities will have to be takr-n intn consi-
deration in determining the obi(·('t alld purpose
01' Ibe Acts in guestion. HJ56 Jlh,,!,:!l :n (:)4)
[AlH V 43 C 2OJ.
. (2] The object and purpose of the Hllopal
Charitable and Religious Trusts Ad 1"';1;1: the
same as those of the Civil P. C., IIi( ("Ii:l101able
Endowments Act (1890) and IIll' (:.1"11 i:;.hle
and Heligious Trusts Act (19:20) wltic!l were
extended by this Act to Bhopal St.it«. t h i t Act
has become inoperative in the State of l\J,opal
since 1-1-1950. 1956 Bhopal 33 (36) l.\ IR
V 43 C 20].

r3) When the Court-fees Act of 1870 b-came
enforceable without any qualification nuder
this Act in Himachal Pradesh the ('orr("p(H1d-
ing provision of law; namely, tll<' emilI-fees
Act of 1870, as amended by the 1'1l11j.d) Court;
fees (Amendment) Act, which was ill iorco in
that State stood repealed under S.;' of this
Act. 1952 lIim Pra 60 (61) [Am v 39]+1954
Him Pra 52 (54) [AIR V 41 C 30),

[4) The Court-fees Act, 1870 continues in
force in the Bashahr State as <llllelJ(!,_'dby
Para. 36 of the Himachal l'rad('sh ( ;ollrts)
Order 1948, despite the provisions of S. 5 of
Merged States (Laws) Act 18·ID. I'nl Him
l,'ra 26 (28) [AIR V 41 C 12]. (AIH l\J0)~ Him
Pra 50, Distinguished.)

(51 The. Essential Supplies (Ti-rnporary
Powers) Act, 1946 and the Trip'~'a SUI,' Cot-
ton and Yarn Control Order (IS"." T. J'•. ) are
not corresponding laws within thr- meaning of
S. 5 of this Act. Hence the extension uf the
I
~
~

I
I

Cr-ntrul Ad to the "j .ipur.r s[;!!" did not
n·~t11t in the repeal 01 tlw Crut rol Order,
Hfj2 'I'riuura 18 t20) ; '\ I II V:),) 1 : l!JS2 Cri
L Jom 1HE. .,

[6] Th •.· Bombay Polr-e I'd 4 nf 189()whicll
W:lS in fove in Kutch on 3l-12. UJW does not
('orr('SpOll!; with the C. ntr.rl A;I, namely. the
I'r.lice ALl ') of 1801. 1 !t'lH:e 1.1,•. extension of
th,. lnttr-r Act to Kutc-h IIndr·r the Merged
Shtes I,.'W; Act did "nt r<'"tlt i.nrler S. 5 of
th:lt Act ill the n'lwd or II,,· 1\'Jmh"v Act.
.1,):)4 Klllol, 15 (Hi) \.\11\ vu c:Ii: IH:)4 Cri
1, .rour TiO.

\71 Th",,~h this Act lias (Il["" ".1 S. 115 of
the Civil I' C. to Himar.hal I'rad. sh it has nst
J'''Iwal('cl Para. 3Ci ,,( llimacll:,1 Pradesh
(\ :lllJr!s) (l1.ler of In-Is. F):JJ lIilll Prn Ill. (6:3;
Ii 11\.\11; v ')8 C I!l]. n Ill' l~"II'·I,.1provisions
of S. II :', Civil I'. (' run-t I,,' "pnslnll'd as
pxcludi1\\( !rom its nml-it thp lll:dlr'rs provided
lor by t).,. special provisiou« of 11,(; Huuac-hal
Pradovli (Courts) O,.,i"r. JI,.-Iri f-urther that
ussuminu Ihat the 0, der "f l'q,) which only
amended [he Order ot 1943 was repealed by
this Act It did not aif{'ct Para. 35 which
jl/'C;HIIl' ;1I>art of tlu- Onln (II ]~II~ its •.1f as a
result 01 tile amendrucut.)

Section G - Note I
UJ Whore on the dite on wl.ich a mortgage

was eXf'("lted the rights :l"d liabilities of
P lrti,'s I h--reto were govpr;J/·d hy S,48 of
1',110[,:.1 Civil P. C. t hose ri~(hf" ""llli:tbilities
si,ouH I u- determined «nl y in ",,(.\lnlancl· with
l1t;,t Cod" ('v en arkr ils rq x-.d :\lId tll" exten-
sion of ti,l) Indian I .iv i] J'. C. in its place
luought "hout hy IIi!> !\!,·H.(,·d Sta\l's Laws
Act. 19-,; Bhopal 33 (:36) lAtH v 40 C 15]. ~

f2.\ \VI,"l1 irnmoliuolv )l"fOll' the appli;
('ation "I' t he Indian 1.unitulj. Hl Ad un.ler tlu-
r-Il'rgpd ~Iates (Lnws ) Act. UJ~,I), a phintiff's
suit is ill time under tile J lIoii,1U Limitation
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(b) any penalty, forfeiture or punishment incurred in respect of any offence
, committed against any such law, or

. (0) any: investigation. legal proceeding or remedy in respect of any such'

..;"~ penalty, forfeiture or punishment. '"
and any such' investigation, legal proceeding or remedy may be instituted,
eontinued or enforced and any such penalty, forfeiture or punishment may be
Imposed-as if this Act had not been passed. ,',:,' ' ,
, (2) Subject to the provisions of suhsection (1), anything done or any action
taken, including any appointment or delegation made, notification. order,
instruction or' direction issued, rule, regulation, for Ill, bye-law or scheme
framed; .'.certificate, patent, permit or licence granted or registration ellected,
under such corresponding law shall, be deemed to have been done or taken
under the corresponding provision of the Act, Ordinance or Hegulation as now
extended to, and in force in, the new Province or merged State and shall
continue in force accordingly unless .md until superseded by anything done or
QnY action taken- under the said,Act; Ordinance or Hegulationr : .

, I

,I':

7~'Powers of Courts and other authorities for purposes of facilitating appli-
cation of laws.

_ For the purpose ..aLfacilitatin'g the application in any of the' new Provinces
Or· merged States of any Act. Ordinance or Regulation specified in the Sche-
dule, anyCour]; or other authority may construe any such Act, Ordinance or
Regulation with such 'alterations, not affecting the substance, as may be neces-
~fY or proper. to adapt it to the matter before the Court or other authority.
'~("h.'.! :
• .-f

Section 6 - Note'Hcontd.) .
'·Act as applied by the Kutch (Application of
Laws) Order, it is .not affected by the new

,j •• Limitation Act and does not become barred as
a result of the re-applicatton of the Limit ••!ion

. Act hy the Merged States (Laws) Act. 19;)l
Kutch 41 (41. 42) [A I R V 38 C 27J + I95t
. Kutch 15 (16,17) [AIR V.$8 C 14).
:' (3) A suit which did not become barred hy
the Limitation Act as applied by the Kutch
(Application of Laws) Order was not entuled
to the extended period of three years Iimit.itton
under that Order. When such a suit is insti-
tuted after the Merged State Laws Act has

" ' been passed then the period. of limitation for
that suit must be reckoned only in accordance
with the provisions of Indian Limitation Act
as applied I>r. that Act. Therefore the xuit
which is not filed within the period prescril n-d
by that Act cannot ,00 saved from the bar of
limitation by the fact that it has been i list i-
tuted within' the extended period of:3 ye-ars
provided by the Kutch (Application of Laws)
Order. 1955 Kutch 2 (4) [AIR V 42 C 2).

(4) By the Kutch (Application of Laws)
Order of 1949 which applied the Bombay
Prevention of Gambling Act 4 of 18H7 to the
Chief Commissioner's Province of Kutch the
language of S. 1 of the Bombay Act was modi.
fied so as to vest the power in the Chief COlli.
missioner to issue a notification to bring that
.Act into force. This power which had become
60 vested in' him was not lost by him as a
result of the 'extension of the General Clauses
~ct to -that Province by the Merged States
LaWIl Acto! 1949 which came' into force on

.1.1-1950. Hence even after such extension of
the General Clauses Act to that Province the
Chief' Commissioner possessed the power to
issue a notification IlU(JElf S. 1 of the Bombay
Act and. hring it into lorce in thai Province.
1957 S C 517 (520) l(S) AIH V 44 C 70] : 1951
S C R 745: 1957 Cri L Jour 81H. (A I H 1954
Kutch42, l/.eV;6rsed,)

[5] A company registered u1I(1,,1' Knlhandi
State Company Law cannot be considered
after the merger of that State an unregistered
Company within the meaning of the Indian
Companies Act because under S. fl (2) of the
Merged State (Laws) Act. 1949 the registration
effected under Kalh.mdi State Company Law
should he deemed, to have heen done or taken
under the Indian Companies Act, HH3. ('53)
57 est W N 61 {{HI.

Sect iou 7 - Note 1
[11 After the passing of this Act recourse

to the provisions of the Puuiub Court-fees
(Amendment) Acts cannot he justified in
Himachal Pradesh under the provisions of this
section. The Punjab Act allects the substance
of the Court-Iees Act of 1870 and hence its
application cannot be treated us aruountiug to
merely construing the Court-fees Act of 11>70
or adapting it to t. he matter in hand as fler-
mitted by this section. 195~im PIa 52 (54)
(AIR V 41 C3Q]. .. "
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The Indian Medical Degrees Act, 1916.
The Hindu Dispositlon of Property Act, 1916.
The Destruction of Records t\( t, 1917.
The Post Oliice Cash Certificates Act, 1917.
The Cinematograph Act,' 1918.
The Bronze Coin (Legal Tender) Act, 1918. .
The Local Authorities Pensions and Gratuities Act, 1919<.
The Poisons Act, 19HI.
The Provincial Insolvency Ad, 1920.
The Indian Securities Act, 1U.W.
The Charitahle and Rellgtous Trusts Act, H)20.
The Indian tulles Act, 1920.
The Identification oE Prisoners Act, 1920.
The Indian Elections Offences aud Inquiries Act, 1920.
The Imperial Bank of India Act, 1920.
The Maintenance Orders Enforcement Act, 1921.
The Police (Incitement to Disailection) Act, 1922.
The Indian Mines Act, 1923.
The Indian Boilers Act, 19.23.
The Cantonments (House-Accommodation) Act, 1023.
The Workmen's Compensation A~ 19.23.
The Indian Cotton Cess Act, 1921. '
The Indian Official Secrets Act, 1923.
The Indian Merchant Sh(ppillg Act, 1.928.
The Legal Practitioners (Worn-«) Act, HE?,:1.
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Short tit le

·1923 XLn .'",
1924 II _.
1924 IV ...
1924 XIX
1925 IV
19215 XII
1925 XIX
1925 XXVI
1925 XXXIX •••
1926 III
1926 VII
1926 XII
1926 XVI ...
1926 XXI
1926 XXXVIII
1927 XVI
1927 XVII
1928 xH
'1929 II
1929 XIX
1930 II •...
1930. III
1930 XXIV
19:30 XXX
19:30 XXXII .....
19:31 XVI
19:31 XXIII '
1932' IX .., .~•..
1932 XII
1932 XIV'
1932 XX , ' ...
1£132 XXII
1932 XXIII ...
1933 .II ~ ",..
193-3 XXVII •••
1934 II ' '....
19:H VIII
1934 XIX ...
1934 XX
1934 XXII
.1934 XXX ...
19:34 XXXII
1934 XXXIV •••
1936 III
1936 IV
1937 I

19-37 XVIII
19:37 XIX.
1937 XXV
1937 XXVI

1938 IV
1938 V

;1938 VIII
1938 XX
1938 XXIV
19:')8 XXVI
19:JH IV
19!19 VIII
1939 IX
19:19 XIX
19:39 ...
19·10 V
1040 X
1940 XXIII

......•
"~

..,...•..•.

...

...
-....

.,
.J

f : .~.

/ ,..-; ....
:; .-
J" •••

'. ....
..•..
,.:...

. ..•..

..,.

..... ;

'&ct .•-!con.)
The Mussalman Wakf Ad. 1923.
The Cantonments Act, 1\)2·L~ . I

The Central Board of }h'V<"l'le Act. 1924-
The Land Customs Ad. lH2,4.\
The Indian Soldiers (Liti,: rtron) Act. 192.,).
The Cotton Gillnilli; uu.l I'ro'~sinlo1 Filctori".~ AC't, 1925.
The Provident Funds J\ct. 1'<)25.
The Indian Carnage or (;,,0,[' hv S'l-1Act, 1925.
The Indian Succession Art . 1925.
The Covernment Trading Tuxation Act, 1026.
The Indian Naturaliznuou Act, PI.W.
The Contempt of CourH A,·t,19"ii.
The Indian Trade Unions Ad lHlll.
'I:he Le~al Practittoru-rs (V"t's) A"t. l.926.
1 he Indian Bar COIIIlC.!' :\d, lU2tJ.
The Indian Forest Act, ID:2'i.
The Indian Lighthouse A,t! 1927.
The Hindu Inheritance IHemo,,;\l of Disabilrncs) Act,

1928.
The Hindu Law of Inheritince IArnendmcnt) Act, 192~
The Child Marriage He,,! flint AI'l, 1\)29.
The Dangerous Drugs Ad. 1930.'
The Indian Sale (If Good, Act, uno.
The Indian Lac Cess Act. l!):30.
The Hindu Gains of Le.rr ni ng Ad. 1930.
The Mussalman Wakf Valid,ltilq: Act, 19:30•.
The Provisional Collection of Tn •.,;Act, UnI.
The Indian Press (Emc'>',iTJcy 1''''''1:1'5) Act, 1911.
The Indian Partuership ,h l, 19:12.
The Foreign Relations Act. 1932.
The Indian Air Force Ad, 1<)32.
The Port Haj Cornmituv« Ad, Hnz.
The Tea. Districts Emigr~lJ.t Laj,pnr Act, 19,12.
The Criminal Law Am,'ndJ/ltmt :\('1., 19aZ.
The Children (l'ledginj,( of Labour i Act, J.rJ33.
The Indian Medical (;<)lIf)l'1I Act, nH3.
The Ileserve Balik of Illdia Ad, )H.4.
The Khaddar (Name Pr.•kdiou) ,\d, 103t.
The Indian Dock Labourrn- Act, 1934.
The Indian Carriage hy Air Act, 1934.
The Indian Aircraft Ad. Un4..
The Petroleum Act, Hn j.
The Indian Tariff Act, 11>\4.
The Indian Navy (Discipline) Act, 1934.
The Parsi Marriage awl DIvorce Act, 1936.
The Payment of Wag"s Act, 1936.
The Agricultural Produce (Grading and Marking) Act,

1937.
The Hindu Women's Rig,l'lS to Property Act, 1£);37.
The Arya Marriage V~Ii<L.tion Act, 1937.
TIll' Federal Court Act. w.n..
The Muslim Personal L.Jw (Shariat) Applinl'ion Act,

19:37.
The Insurance Act, llnl-l. .
The Manoeuvres, Field Firing and Arliller\' Practice-

Act, 1938.
The Indian Tea Control Act, 1938.
The Criminal Law Anu-ndment Act, 1938.
The Employers' Liability Act, 1938. .
The Employment of Children Act, 1938.
The Motor Vehicles Ad, IH\9.
. The Dissolution of Musl im Marriages Act, 19:1,9-
The Standards of Weight Act, 1939.
The Coal Mines Safety (Stowing) Act, 1939.
The Indian Naval Ileserve Forces (Discipline) Ad, 19;39.
The Trade Marks Act, l'J.lO.
The Arbitration Ad, l~HO.
The Drugs Act, 1940.
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..
Year Number

1940 XXVII
-.,1941 XIX ... ...

-1941 XX
1941 XXI
1941, XXV
1942 VII
1942 XVIII
1942 XIX
~942 XXVI
1943 IX'. '1944 I

, ,1944 X
1944 XVllI
1946 IX
1946 XVII
1946 XIX

1946 XX
1946 :XXII
.1946 XXIV
1946 XXV
1946 XXVlII .••
1947 II
1947 VII
1947 XII
1947 XIV ':-
1947 .XV ..•
1947 XVI

1947 XVIH
1947 XXIV
1947 XXIX
1947 XXXI
1947 XXXII
1047 XLIII
1947 XLVl ..... ~

. :J'
1948 I

.•i ...:\ ,

1048 VIII
1948 IX
1948 XI
1948 XII
1948 XV
1948 XVI .'..
j948 -;: XXII
1948 XXIX
1948 XXXII
lo.J8 XXXiV •••1948 XXXVII •••
~948 XL

l{l-J8 -XLVI

19,18 XLVlI
1948 Llll ...

"

1948 LlV
'1948 LXI
1948 LXIII
1949 X
IQ49 XIII
1949 XXI
1949 XXIII
1949 'XXV
1949 XXX

['I'm:] J\hmmm STATES (JJAWil) ACT, 1949

Ac/.'-( c,)),,_)

The Agricultural Produce C<'~~Act, J \}40.
The Mines Maternity llcnefit Act, WH •
The Professions Tax Limitat ion Art, 194I.
The Federal Court Ad, HHL
The Hailways (Lm',,1 Authorities' Tuxat iou) Ad, 1941.
The Colfee Market Expansion Act, 1~H2.
The Weekly Holtd rys Act, 1942.
The Industrial Stut i-t ics Ad, lO-12.
The Federal Court (SuppieUll',ntal Powers) Act, 1942.
The Heciprocitv Act, 194:~.
The Central Excises and Sail Act, 194-1.
The Indian Cocouut Committee Ad, J.U44.
The Public Debt Act, 194<1.
The Indian Orl.eed, Committee Ad, 1946.
The Protective Duties Act, Hl,J(l.
The Hindu Ma ni •.\l Worueus Hii'll! to Separate Resi-
dence and Muintenauce Act, IV-Hi.

The Indusl rial ElIll'luyml>.lIt (~ta\ldi"g Orders) Act, 1946.
The Mica Millcs Labour \Ve!Luc Fllml Act, HH6.
The Essential Supplies (Temporury l'(lWt~rs)Act, 1946.
The Delhi Spl:'dal Pulice Extublislunent Act, 19·16.
The Hindu Murria).!,(·Disabil iti.-s Hruiovul Ad, 1946.
The Prevention of Corr-uption Act, 1:)·17.
The Foreign Exchange Regulation Ad, lD t7.
The Railways (Transport of Coods) Act, 1IH7.
The Industriul Drspuu-s Act, 1U47.
The Armed Forces (Emergency Dilties) Act, 1947 .
The Trading with the Enemy (Continuance of Emer-

gency Provisions) Act, 1\)47.
The Imports and Exports (Control) Ad, 1947.
The Rubber (Production ant! }'Iarkding) Act, 1947.
The Capital Issues (Continuance of Control) Act, 1947.
The Antiquities (Export Control) Act. 1947.
The Coal Mines Labour \Vdfarc Fmd Act, 1947.
The tlnitt'll r-;alioIJ,' (Security CO\lllf'il) A( t, 1947.
The United N"ti'lIlS (Privik/4('S Hilt! Innuunitios) Ad,

1947.
The Federal Court (Enlaigomeut ,,[ J urisdiction) Act,

1947.
The Pharmacy Act, H)'iH.
Tho Dockworkers (H_pgulalioli .)( EJI1ploYlllellt) Act, 1948.
The Minimum \\',I:.W- Act, 1941-).
The Rehabilitut ion hU<ll1ce Adlniuisll'alioll Act, 1948.
The Industrtul 1'io:II11'cCorpor.u iou Act, 11H8.
The Dentbts Act, l\Hi:l.
The Indian Power Alcohol Ad, 1948 •
The Atomic Energy Act, 1941),
The RoaJ Tr<il1sport Corpor.itions Ad, 1848.
The Employe"s' Stat.- Insurance Ad, lUcio.
The Censu« Ad, HHS.
The Indian l\!atrimouial Causes (WJr Murri.iges) Act,

1948.
The Coal Mines Provideut Fuud and n"nl1s Schemes

Act, HJ4o.
The Displaced Perxous (Iusfitution (,I' Suits) Act, 1948.
The Mines and Miuerals ,Hegulali')!1 and Development)

Act, 19411.
The Electricity (S1Jpplr) Act, 194f).
The Central Silk HOHl Aet, HHH.
The Factories Ad, 1.1)48.
The Banking Comp.mics Act, 194D.
The Central '["a lioard Act, 1\)49.
The Hindu MJrriul("" VJlidit Y Ac t. lO,H).
The Influx from Pdki,tan (C{'lltrol~ct, W')9.
The Displaced l'cI'Mms(L!'!pl }'I<H;:-cdillgs) Act, 1949 ..
The Public Comp.uries (Liuutution of Dividends) Act,
1949.

------------------_ ...-----_.



(TRB) MKRGED STATES (LA.WS) ACT, 1949

Year Number

1949 XXXVIII '
f ~J

1940 IV
1941 XI ~'- ....
1942 XLI
1944 X>..XVIII
1944 XLII ...
1945 XLVII
1949 XI

1818 1JI

• t. J. Short title

The r:harl"'n"j Accountant- Ad. 1949.
()I\J)(N hN"ES

TI", Cllnt·lI"'.' Ordinanor-, llqn,
Tl«- Essen!;" Services (\btlll<.',nnce) Ordinauc«. HHI.
The 1\1'0)(',1 Forces (Special l'owprs) Ordinance, \tl42.
The Criurin d Law AUlt'lHlm""t Ordinance, Hl·H.
TIll' 1'0st Ollwe National S,tvi '"" Certificates O. din Hlce, '

HJ44.
Thc Interuatlonal Monetury Fuudand Bank Ordill'lIlCe,

19·15.
The Iudustri.rl Tribunals Pa vinent of Bonn>; ':-.iational

Savings Certificates) Orxliu ",(,(', 1949.
R l«mI~ATION

'. The Bengal State Prisoners lkglllation, 1818.


